I'TEM NO. 203 COURT NO. 7 SECTI ON XV

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).20681/2005

(From the judgenent and order dated 11/07/2005 in OCW No. 10261/2005 of The H GH

COURT OF PUNJAB & HARYANA AT CHANDI GARH)

PUNJAB STATE ELECTRI CI TY BOARD & ORS. Petitioner(s)

VERSUS

I NDERJI T SI NGH Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT.,c/delay in filing counter affidavit
and prayer for interimrelief and office report ))

(FOR FI NAL DI SPCSAL)

Date: 08/ 03/2007 This Petition was called on for hearing today.

CORAM :

HON BLE Dr. JUSTI CE AR LAKSHVANAN

HON BLE MR JUSTI CE ALTAMAS KABI R
For Petitioner(s) M . Harinder Mhan Singh, Adv.
For Respondent (s) M. Rajiv Kataria, Adv.

=

Y. P. Dhingra, Adv.
Ms. Debaj ani Dar Purkayastha, Adv.

For MS. Del hi Law Chanbers, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

Del ay condoned. Interimorder is nade absol ute.



Leave gr ant ed. Post Appeal for heari ng in third week of

April, 2007 on any non-mi scel | aneous day.

( A D Sharnma ) ( Phoolan Wati Arora )

Court Master Court Master



